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CENTRAL ADMINISTRATIVE TRIBUNAL
MUMBAI BENCH, MUMBAI.
ORIGINAL APPLICATION NO,: 37/2000 & 38/2000.
Date of Decisjion : 14.1.2000.
Shri C. P. Pathan & Ors. Applicant.
Advocate for the
Ms.8.D.Gulhani for Sh.S.Kumar Applicant.
VERSUS
_ . Union of India & Others, Respondents.
.
Advocate for the
Respondents.
CORAM
The Hon’ble Shri Justice R.G.Vaidyanatha,Vice Chairman
The Hon’ble Shri D.S. Baweja, Member (A)
(i) To be referred to the Reporter or not ? pvﬂo
(ii) Whether it needs to be circulated to other
Benches of the Tribunal ?
"'f) (ii1)  Library 1

{R.G.vVaidyanatha)
Vice Chairman

mrj* .
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BEFORE _THE CENTRAL ADMINISTRATIVE TRIBU&AL

MUMBAI BENCH, MUMBAI

OA.NOs.37/2000 & 38/2000

Friday this the 14th day of January,2000.

|

CORAM : Hon’ble Shri Justice R.G.Vaidyanétha,vice\Cﬁairman

Hon’ble Shri D.S.Baweja, Member gA)

C.P. Pathan,

President of All India
Military Engineering Service,
12/14 Rajgit Chambers,
S.B.Marg,Opp.0ld Custom House,
Bombay. & Anr.

By Advocate Ms.S5.D.Gulhani
for Shri Suresh Kumar

V/S.

Union of India through
The Secretary, Ministry
of Defence, South Block,
New Delhi. & Ors.

ORDER (ORAL)
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... Applicants

i

.+ Respondents
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Shri Justice R.G.Vaidyanathé,vp}
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This is an application filed by!the/;ppficbnt seeking a

direction

per O.M. dated 9.8.1999. Heard Ms.S.D.Fulhani

Suresh Kumar,

learned counsel for the applicant.

against the respondents for ﬁmp1emenp1np the scheme as

on behalf of Shri
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There 1is nothing on record to show that the applicants

had made -any representation to thel administration before

ﬁas come recently
in August,1999. The applicants must firgt exhauét Fhe remedy of
making a representation ‘to the competént authérity seeking the
implementation of the scheme and if no a;tion 15‘ takenl for six

|
approaching this Tribunal. The scheme of 1999

months then they can approach the Tfibuna1. ‘ Therefore, the
application is disposed of at the admissﬁcn stage‘w%th Tiberty to
the applicants to make a formal ﬁepresentgtﬁon to the
administration for getting the benefﬂtr of thei scheme dated

9.8.1999. Inspite of the representatioq and waiﬁing for six

months, the applicants do not get relief, then the% may approach

the Tribunal according to law. A1l]l contenptions rais@d on merits

are left open.

Bl s/
(D.S.BAWEJ (R.GIVAIDYANATHA)

"
MEMBER (A) i VICE CHAIRMAN
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